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OPEN . c.;OURT 

c.;E NTRAL ADMI J\TJSTRATIVE TR IBLJ\1A.L, ALLAHABAD BENCll , 

.ALlAHAflAD. 

. 
Dated : A 1 la ha ba; this 15th day of Nov. 1995. 

QL()R lJ',, : Hon 'b le Mr • S • Das G uft a , Membe r..A. 
Hon 'ble J\1r. T .!... L. V0rma-L- Wembar-J. 

Oriqinal Application No. 937 of 19<?5 . 

Ashok Kumar V~rma son of Sri R. N. Verma, 

R/o~ 28- R/7RF, Dandiya Allahpur,District 

Allahabad. •••••••••••••••.••• Applicant. 

(By Advocate Sri R. K.Pandey & Sri Piyush Shu'<la) 

VQrsus 

1 . lhion of In ..i ia thr 0ug h Secreta ry, 

Mi nist ry of Public Gr)evances and 

Pension(Deoa r tment of Pf>rsonnel 8. Traininq ), 

Governrre nt of Ind ia , "e\f• Delh i . 

2. Union Public Se rvice Comm i ssion, 

throuqh the Sec r etary Dhaulour P.ouse, 

Shahjahan Road, Nev· Delhi • 
••••• . Respondents. 

0 R D E R ( ora 1 ) 
(BY HON . MR .s .o~s GUPfA; ~IB ~lliEB-A) 

• 

Hea r d Sri R. K. Pande y counse l for the 

app l i cant at the admission stage. The aop l icant , .. as 

a cand ioat r.> for 19q5 Civil Services Exam ination and 

h.is nam e did not appear amonq the 1 ist of successful 

cand idates after the preliminary examination. The 

app lica nt c ontends that he has don~ fairly • 1ell 

in the preliminary examination and his nall'& should 

hav e appeared as O. A .c . ca nd i ·late 
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The application is v,rhod.ly based on presumption that the · 

~4:.f"" applicant has done v.iell,. eei1litTed to be selected in "' •. 
the pre 1 imina ry examination. Th is is his persona 1 

presumption of his 0111n performance and that 

presumption can not therefore, be the basis of 

selection. Official business is presumed to be 

carried out correctly in norma 1 c ourse and 

.tnere is nothing in the application that this v:as 

not the c ase ~ rebu~Jthe above pre surnnt ion. 

\ 

2. We f :ind no merit vhat soever in th is 

application and accordinqly dismiss the same 

in 1 imine. 
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